
Crml. No 253/2021. 

FIR No.  039924/2019. 

PS  Narela. 

U/s 379/411/34 IPC. 

State VS Rohit @ Kamal Abbas. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

   This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 

  



Crml. No. 255/2021. 

FIR No.  020960/2021. 

PS  Bh. Dairy. 

U/s 379 IPC. 

State VS DL 1SV 4722. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

   This is an application for release of vehicle bearing registration No. DL 1SV 4722 

on superdari moved on behalf of applicant Altaf Ali.   
 

Present: Ld. APP for the State.   

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 1SV 4722 be  

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website.   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 

  



Crml. No. 251/2021. 

FIR No.  157/2021. 

PS  Bh. Dairy. 

U/s 279/337 IPC. 

State VS DL 8SBH 0697. 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 22.07.2021 of 

the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through video conferencing. 

   This is an application seeking issuance of show cause notice to the IO concerned for non-

compliance of order dated 22.07.2021 regarding release of vehicle bearing no. DL 8SBH 0697. 

Present: Ld. APP for State. 

  IO HC Umesh in person. 

  Sh A S Thapa, ld. Counsel for applicant. 

 

  Vide order dated 22.07.2021, the aforesaid vehicle was ordered to be released to the applicant upon the 

report of IO that the same had not been seized in the present FIR and as such, the applicant was at liberty to retrieve it 

from the PS. 

  However, despite such report and order thereon, the vehicle has still not been released to the applicant. 

  Today, the IO has submitted that there was some mix-up with the vehicle number due to mistake of the 

previous IO and that the vehicle in question was indeed required for the purposes of investigation in the present case and 

hence, was subsequently seized as a case property in the present case.  It is stated that the mechanical inspection of the 

said vehicle has been completed and that the prosecution has no objection for the release of the vehicle to the applicant.   

   The mistake of both the IOs has caused unnecessary harassment to the applicant who has been running 

from pillar to post for the last one month to get his vehicle released. 

  As such, the conduct of both the IOs i.e. HC Pawan belt no. 167/OND and HC Umesh belt no. 

193/OND, PS Bh. Dairy be brought to the notice of the SHO as well as ACP concerned who shall take appropriate 

action against them.   

   In these circumstances the aforesaid vehicle bearing registration No. DL 8SBH 0697 be  released to the 

applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. 

No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in this regard from 

the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to furnishing of security 
bond/indemnity bond as per valuation report to the satisfaction of the concerned IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine number, chassis 

number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of the engine 

number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as well as by the 

person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

Copy of this order be sent to SHO as well as ACP concerned for compliance. 

Copy of the order be also uploaded on District Courts website.   
 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 

  



Crml. No. 247/2021. 

FIR No.  117/2021. 

PS  Narela. 

State VS Bilal S/o Riyajuddin. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

  

Present: Ld. APP for State. 

     

   Report from Jail received that accused has been released from Jail.  

   Application accordingly stands disposed off. 

   Copy of this order as well as report be given dasti to the applicant via any of the 

electronic modes. 

  Copy of the order be also uploaded on District Courts website.   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 

  



FIR No.  670/2019. 

PS  Bh. Dairy. 

U/s 25/54/59 Arms Act. 

State VS Shekh Shariful. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

   This is an application seeking withdrawal of surety. 

 

Present: Ld. APP for State. 

  Ld. Counsel for applicant. 

     

   Issue notice to accused for 24.09.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 

  



Crml. No. 256/2021. 

CC No. 247/2018. 

Suresh Chand Bansal VS Gopal Sharma. 

PS Narela. 

U/s 138 NI Act. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

  This is an application seeking cancellation of NBW issued against the accused.  

 

Present: Accused with ld. Counsel (via VC). 

     

  Application be put up with file for date already fixed i.e. 09.09.2021. 

  Till then, there is a stay on the execution of the NBWs. 

Necessary robkar be issued. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 

  



E FIR No.  013871/2021. 

PS  Narela. 

U/s 379/411 IPC. 

State VS Himanshu @ Pahadi. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

    Fresh chargesheet received.  It be checked and registered. 

 

Present: Ld. APP for State. 

  Accused is stated to be in JC but not produced due to restricted movement on account 

of COVID 19. 

  Complainant Sobit Kumar in person. 

 

  Heard.  File perused. 

  I take cognizance of the offence U/s 190 (1) (b) Cr.P.C. 

   At this stage, it is submitted by the complainant that he wishes to compound the present 

offence without any compensation as his motorcycle has already been recovered and is in his 

possession. 

  His identity has been verified with the help of his ID Card, copy retained. 

  Separate statement to this effect has been recorded. 

  In view of the same, offence u/s 379/411 IPC stands compounded against the accused 

and the accused stand acquitted.  Bail bond and surety bond, if any stand discharged. Original 

documents, if any be returned to the rightful claimant as per rules.   

  Accused Himanshu @ Pahadi be released from custody, if not required in any 

other case. 

  Necessary release warrant be issued. 

  Put up for further orders before National Lok Adalat scheduled to be held on 

11.09.2021. 

  Copy of the order be sent to Jail Suptt. concerned for information. 

  Copy of the order be also given dasti to the complainant.  

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 

 



E FIR No.  15431/2021. 

PS  Narela. 

U/s 379/411 IPC. 

State VS Shankar @ Rahul. 

 

10.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

    Fresh chargesheet received.  It be checked and registered. 

 

Present: Ld. APP for State. 

  Accused is stated to be in JC but not produced due to restricted movement on account 

of COVID 19. 

  Complainant Mukesh Chand in person. 

 

  Heard.  File perused. 

  I take cognizance of the offence U/s 190 (1) (b) Cr.P.C. 

   At this stage, it is submitted by the complainant that he wishes to compound the present 

offence without any compensation as his motorcycle has already been recovered and is in his 

possession. 

  His identity has been verified with the help of his ID Card, copy retained. 

  Separate statement to this effect has been recorded. 

  In view of the same, offence u/s 379/411 IPC stands compounded against the accused 

and the accused stand acquitted.  Bail bond and surety bond, if any stand discharged. Original 

documents, if any be returned to the rightful claimant as per rules.   

  Accused Shankar @ Rahul be released from custody, if not required in any other 

case. 

  Necessary release warrant be issued. 

  Put up for further orders before National Lok Adalat scheduled to be held on 

11.09.2021. 

  Copy of the order be sent to Jail Suptt. concerned for information. 

  Copy of the order be also given dasti to the complainant.  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                10.08.2021 
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